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ORDER
The present application is filed on behalf of the Resolution

ProfeS°1onal under. Section 12-A of the IR Code praying therein to permit the
withdrawal of main application in terms of form FA recelved from the

operational creditor.

‘Heard the learned counsel éppeéring'for' thé Resolution 'Professio_ﬁaI'
as well as the counsel for the corporate-debtor and pérused the a\‘/'err_ﬁéritsv
made in the applications. The vIearned counsel "for Vthe Resolution
Profeséional submitted that after pﬁblic annoﬁncémeﬁt last date for
submissions of the claim was 21st February, 2020 but IRP has not received
any claim from any creditors. Therefore, Committee of Creditors has not

been formed.

(Annu)



He further submltted that he has rece1ved all the cost and so nothing
is due. He further submltted that the settlement is arrlved at between the

parties. So he may be permitted to withdraw the application.

We have considered the submission made in the appneatlon that the
COC has not been constituted and in pursuant of the public announced no
claim has been received from any other claimants by the Resolution
pfojcesmnal The Resolution Professivual has alreatay rece1ved the cost. We
therefore think it proper to permit the Resolution Professional to -‘)tzithdr'eiw;
the application. Accordingly, we permit the Resolution Professional tc
Withdretw the applieatieﬁ and appliceltie'rtNe.r 1284 of 202013 disrﬁissed as
withdrawn. Since Reso'lution Professional has already received the cost -and
ce therefore we are not inclined to direct the corporate-debtor to execute

security for any dues.

The order dated 3t February, 2020 in which the CIRP was initiated i~
hereby set aside and the corporate-getior is placed on the same pcsition

when the order was passed.
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